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Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala, Andheri- Kurla Road, Andheri (East),
Mumbai-400059. Branch Address: SBFC Finance Limited, 6-10-27, 10/1, Sri Nilayam, 2Nd Floor, Opp.Swagruha Foods, Arundalpet,

Guntur Andhrapradesh-522002.

SBFC Finance Limited

PUBLIC NOTICE FOR AUCTION CUM SALE
Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of SBFC Finance Limited (Erstwhile SBFC Finance Pvt. Ltd.) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act”) for the recovery of amount due from below borrower/s, offers/Bids are invited by
the undersigned in sealed covers for purchase of immovable property, as described hereunder, which is in the possession of the secured creditor, on ‘AS IS WHERE IS BASIS’, ‘AS IS
WHAT IS BASIS’ and ‘AS IS WHATEVER THERE IS BASIS’, The Reserve Price for the Auction will be against the each property as mentioned below in respective column and the
Earnest Money Deposit (EMD) will be 10% of the reserve price accordingly which shall be required to be submitted by way of DD/PO in favor of “SBFC Finance Limited” along with the Bid
by the intended bidder(s)/purchaser(s) at SBFC Branch Office “SBFC Finance Limited, 6-10-27, 10/1, Sri Nilayam, 2Nd Floor, Opp.Swagruha Foods, Arundalpet, Guntur
Andhrapradesh-522002.” on or before 3:00 PM of 10/10/2026 (last date for bid submission). The successful bidder/purchaser shall pay a deposit of at least 25% of the Sale
Consideration [inclusive of EMD amt. paid with the Bid] either on the same day of Sale Confirmation or not later than next working day. Balance sale consideration shall be required to be
deposited within 15 days from Sale confirmation date. Particulars of which are given below: -

Address of Borrower(s) /
Co-Borrower(s)

1. BANDA VISHALKUMAR,
2. BANDA KEERTHIPRIYA,
Add: Door No. 22-14-14/a, Present Door
No. 78-2-151, Asset No. 1021088909, Old
Ward No. 10, Present Ward No. 22,
Revenue Ward No. 31, Block No. 2, Near
Venkateshwara Swamy Temple and South
India Shopping Mall, lalapet, Patha Bus
Stand, Guntur, Andhra Pradesh – 522001.

Demand Notice Date:
1st September 2025

Rs. 21,81,377/- (Rupees
Twenty-One Lac Eighty-One

Thousand Three Hundred
and Seventy-Seven Only) as
on 21st August, 2025, plus
unapplied interest from the
date of 22nd August, 2025,

1. Last Date of Submission of Sealed Bid/Offer in the prescribed tender/Bid forms along with EMD and KYC (Self-attested) is 10/10/2026 on or before 03:00 PM at the Head/Branch Office address
mentioned herein above. Tenders/Bids that are not filled up or tenders received beyond last date will be considered as invalid and shall accordingly be rejected. 2. EMD amount should be paid by way
of Demand Draft/Pay order payable at, Guntur/Andhra Pradesh-522002. in favour of “SBFC Finance Limited” which is refundable without interest to unsuccessful bidders. 3. Date of Inspection of the
Property is on 03/10/2026 between 11.00 AM to 4.30 PM. 4. Date of Opening of the Bid/Offer (Auction Date) for Property is 12/10/2026 at the above-mentioned branch office address at 12:30 PM.
The tender/Bid will be opened in presence of the Authorized Officer along with all bidders. 5. The bid starts from the incremental value of Rs. 50,000/- (Rupees Fifty Thousand Only). Further all the
bids shall be increased in multiple of incremental value. 6. Property will be sold to bidder quoting the highest bid amount. Inter-se bidding will be at sole discretion of Authorized Officer. However, the
Authorized Officer has the absolute power and right to accept or reject any tender/bid or adjourn/ postpone the sale without assigning any reason whatsoever thereof. The property will not be sold
below Reserve Price. 7. Further interest will be charged as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental expenses, costs, etc., is due and payable till
its realization. 8. The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available at the above-mentioned Head/Branch office. 9. Any fees,
charges, taxes including but not limited to transfer/conveyance charges, unpaid electricity charges, Municipal/local taxes, Stamp duty & registration charges shall have to be borne by the purchaser
only. 10. The Auction Purchaser/Highest Bidder shall deposit the applicable TDS as per Income Tax rules (as of now 1%) against the Sale in PAN of SBFC Finance Limited (SBFC), and submitted the
requisite Form/Documents (as of now called form 26QB) with RFL prior issuance of Sale Certificate. The said TDS amount will be deducted by Auction purchaser form the Sale Consideration. 11. All
dues/arrears/unpaid taxes including but not limited including sales tax, property tax, etc. or any other dues, statutory or otherwise on the secured property shall be borne by the purchaser separately.
12. Encumbrances known to the secured creditor: NIL 13. The successful bidder shall deposit 25% of bid amount (after adjusting EMD) immediately and balance 75% amount must be payable with-
in 15 days. On failure to pay the sale price as stated all deposits including EMD shall be forfeited without further notice. However, extension of further reasonable time to make the balance 75% pay-
ment in exceptional situations shall be at sole discretion of authorized officer. 14. The particulars given by the Authorized officer are stated to the best of his knowledge, belief and records. Authorized
officer shall not be responsible for any error, mis-statement or omission etc. 15. The bid is not transferable, the purchaser(s)/successful bidder(s) and/or any person claiming through or under them
shall have no right to initiate any proceedings against the authorized officer/secured creditor in relation to the sale of the secured asset. 16. The Banker’s Cheque or Demand Draft should be made in
favor of ‘M/s. SBFC FINANCE LIMITED’ payable at, Guntur/Andhra Pradesh-522002. Only. 17. The Borrower/ Co-Borrower are hereby given 15 DAYS STATUTORY SALE NOTICE UNDER THE SAR-
FAESI ACT, 2002 to pay the sum mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any, will be recovered with interest and costs.
If the Borrower pays the amount due to SBFC Finance Limited (Erstwhile SBFC Finance Pvt. Ltd.) in full before the date of sale, auction is liable to be stopped. 18. The notice is hereby given to the
Borrower, Co-Borrower to remain present personally at the time of sale and they can bring the intending buyers/purchasers for purchasing the immovable property as described herein above, as per
the particulars of Terms and Conditions of Sale. 19. The interested parties may contact the Authorized Officer for further details/ clarifications and for submitting their application/Bid. Authorised
Officer: Mr. NAVEEN BK, Mobile No. +91 9980187878. E-mail Id: naveen.bk@sbfc.com, Authorised Officer: Mr. 'SUDHEENDRA BHATT Mobile no. +91 9845035789, E-mail Id:
sudheendra.bhatt@sbfc.com 20. In case of discrepancy in the Vernacular language publication, the English newspaper will prevail over vernacular newspaper.
Place: Guntur/Andhra Pradesh-522002. Sd/- (Authorized Officer)
Date: 22nd September, 2026 M/s. SBFC FINANCE LIMITED

Demand Notice
Date and Amount

Rs. 88,21,872/-
(Rupees

Eighty-Eight
Lac Twenty-

One Thousand
Eight Hundred
and Seventy-

Two Only)

Reserve
Price (RP)

Rs. 8,82,187/-
(Rupees Eight
Lac Eighty-Two
Thousand One

Hundred Eighty-
Seven Only)

Rs. 25,32,747/-
(Rupees Twenty-
Five Lac Thirty-
Two Thousand
Seven Hundred
and Forty-Seven

Only)

Earnest Money
Deposit (EMD)

(10% of RP)

Total Loan
Outstanding as on
17th September, 2026

All that the piece & parcel of land Door No. 22-14-14/a, Present
Door No. 78-2-151, Asset No. 1021088909, Old Ward No. 10,
Present Ward No. 22, Revenue Ward No. 31, Block No. 2, Near
Venkateshwara Swamy Temple and South India Shopping Mall,
lalapet, Patha Bus Stand, Guntur, Andhra Pradesh – 522001.
And bounded by: East: Remaining Property of Banda
KeerthiPriya, West: Municipal Corporation Road, North: Navada
Left for the other properties of the Banda Keerthi Priya, Her hus-
band and Sister, South: property of Bondili Pratap Singh.

Description of the
Immovable property

INDIA SHELTER FINANCE CORPORATION LTD. POSSESSION NOTICE
FOR IMMOVABLE

PROPERTYRegd. Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.,
Branch Office:- Tirupati-1, Madanapalle-1 - Andhra Pradesh
Whereas, the undersigned being the Authorised Officer of India Shelter Finance Corporation Ltd., under the Securitisation And
Reconstruction of Financial Assets and Enforcement (Security) Interest Act, 2002 and in Exercise of Power conferred under
Section 13(12) Read with Rule 3 of the Security Interest (Enforcement) Rules,2002, issued a Demand Notice on the date noted
against the account as mentioned hereinafter, calling upon the borrower and also the owner of the Property/Surety to repay the
Amount within 60 days from the date of the said notice. Whereas the owner of the Property and the other having failed to repay
the amount, notice is hereby given to the under noted borrowers and the public in general that the undersigned has taken
Possession of the property/ies described herein below in exercise of the powers conferred on him/her under Section 13(4) of the
said act read with Rules 8 & 9 of the said Rules on the dates mentioned against each account. Now, the borrower in particular
and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be sub-
ject to the charge of India Shelter Finance Corporation Ltd. for an amount mentioned as below and interest thereon, costs, etc.

Place: Pudipatla, Bayappagaripalli, Date: 22-09-2026, Sd/-(Authorized Officer) For India Shelter Finance Corporation Ltd.
FOR ANY QUERY PLEASE CONTACT: Mr Mandala Ramesh (+91 9908062299) or Mr. Kalyan (7995705815)

Name of the Borrower/
Guarantor (Owner of the

Property) & Loan Account
Number

Description of the charged/Mortgaged Property Date of Demand
Notice, Amount Due as

on Date of Demand
Notice

Date of
Possession

17-09-
2026

1) Katikala Hema W/o. G
Rajasekhar, 2) G. Rajasekhar
S/o. Bahaskar, Both are at:

D.No.2-51, 2nd Street,
Pudipatla, Tirupati, Andhra

Pradesh-517505, Also at: Sy
No.158-1, old D.No.2-51, New
D.No.1-2 village, Pudhipatla

Grama panchayath and
Mandalam, Chittoor District,

Andhra Pradesh-517505
Loan Account No.

LA11CLLONS000005027590/
AP-10045812

Chittoor revenue district, Sri Balaji registration District ,
Tirupati, Chandragiri Sub District, Tirupati rural Mandal,
Pudipatla village Grama Panchayat, No.55, Pudipatla vil-
lage survey No.158-1, R.C.C. house, Old D.No.5-51, New
D.No.1-204, bounded on: North: Raja Street, South: Lane
Street, East: Houses of late K.Chengama naidu &
G.Rajgopal, West: House of Mahalsksluni wife of A.
Munirathnam measuring East to West on northern side
16.1/ 2 feet and East to West on southern side18.1/2 feet
and North to South both sides 55 feet with a extent of 962.5
Square feet or 107 Square yards, with in that site R.C.C.
house constructed measuring East to West 16.1/52 feet and
North to South 41.1/2 feet with a extent of 684.75 Square
feet, along with a windows, frames.doors electricity service
connection No,1742, panchayat water tap connection,
house tax old assessment No. 450, new ass, essment No.
204, Fittings, Fixtures, along with easement rights thereon.

Demand Notice Dated 12-
08-2025 calling upon to
all above mentioned in
notice being to repay the
amount mentioned in the
notice being Rs. 578664/-
(Rupees Five Lakhs
Seventy Eight Thousand
Six Hundred and Sixty
Four Only) as of 10-08-
2025 with further interest
applicable from 11-08-
2025 and cost till the
date of the payment.

17-09-
2026

1) Dampetla Kavitha W/o. D
Narasimhulu, 2) Dampetla Narasimhulu
S/o. Shivanna, 1& 2 Are Residing At: D

No 9-9, Guttamida Harijanavada,
Bayappagaripalle, B Kothakota, Chittoor,

Andhra Pardesh-517325. Also at: Survey
No.467-2, Boyyappagari palle Village

accounts and Gram Panchayat,
B.Kothakota Mandal, Annamayya district,

Andra Pradesh-517325.
Loan Account No. HLMD-

CHLONS000005079462/AP-10188873

Andhra Pradesh-Annamaih district-
B.Kothkota Sub district, B.Kothakota
mandal-Bayappagaripalli Survey
group, belongs to Bayappagaripalli
Village, Survey No:467-2 and bounded
by: North: Road, South Vacant site
belongs to others, East: Vacant site
belongs to Ramakrishna, West: House
of Ramalakshmamma. Site measuring
East to West both sides 35 feet, north
to south both sides 40 feet or, in total
1400 square feet or 155.55 yards.

Demand Notice Dated 14-07-
2025 calling upon to all above
mentioned in notice being to
repay the amount mentioned in
the notice being Rs. 535472/-
(Rupees Five Lakhs Thirty Five
Thousand Four Hundred and
Seventy Two Only) as of 10-07-
2025 with further interest appli-
cable from 11-07-2025 and cost
till the date of the payment.

RELEVANT PARTICULARSSL.
1. Name of corporate debtor
2. Date of incorporation of corporate debtor
3. Authority under which corporate debtor is

incorporated / registered
4. Corporate Identity No. / Limited Liability

Identification No. of corporate debtor
5. Address of the registered office and principal

office (if any) of corporate debtor
6. Insolvency commencement date in respect of

corporate debtor
7. Estimated date of closure of insolvency

resolution process
8. Name and registration number of the insolvency

professional acting as interim resolution
professional

9. Address and e-mail of the interim resolution
professional, as registered with the Board

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

11. Last date for submission of claims
12. Classes of creditors, if any, under clause (b) of

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a class (Three names for each class)

14. (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Date: 22nd September 2026
Place: Hyderabad

Mr. Kaspa Venu Gopal
Interim Resolution Professional

IBBI Registration No. : IBBI/IPA-001/IP-P 01661/2019-2020/12580
IBBI Registered Address: 201 Vamshi Nivas, KPHB Phase 5,

Back Side Malaysian Township, Kukatpally, Telangana – 500072
Correspondence Address: 7/2/1735 & 1813, Fourth Floor, Sree Sai Yogitha Nilayam,

Plot No. 4, Road No. 1, Czech Colony, Sanath Nagar Hyderabad 500018
Process Email.id: cirp_pangeafabrics@efficaxindia.com
IBBI Registered Email.id: kaspavenugopal@gmail.com

AFA Valid up to – 30-06-2027

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
PANGEA FABRICS INDIA PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT

M/s. Pangea Fabrics India Private Limited
29th May, 2007
Registrar of company (RoC), Hyderabad

U17121TG2007PTC054183

7th Floor, Surya Towers 105, SP Road,
Secunderabad – 500003, Telangana
18th September 2026

17th March 2027

Mr. Kaspa Venu Gopal
IBBI Registration No.
IBBI/IPA-001/IP-P 01661/2019-2020/12580
Address Registered with IBBI:
201 Vamshi Nivas, KPHB Phase 5,
Back Side Malaysian Township, Kukatpally,
Telangana – 500072
Email- id registered with IBBI:
kaspavenugopal@gmail.com
7/2/1735 & 1813, Fourth Floor, Sree Sai Yogitha
Nilayam, Plot No. 4, Road No. 1, Czech Colony,
Sanath Nagar Hyderabad 500018
Process e-mail id: cirp_pangeafabrics@efficaxindia.com
02nd October, 2026
NA

NA

a) Weblink for downloading forms:
https://ibbi.gov.in/home/downloads

b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of the corporate
insolvency resolution process of the M/s. PANGEA FABRICS INDIA PRIVATE LIMITED vide order dated 18th September
2026.
The creditors of M/s. Pangea Fabrics India Private Limited, are hereby called upon to submit their claims with proof on or
before 02nd October 2026 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

RELEVANT PARTICULARSSL.
1. Name of corporate debtor
2. Date of incorporation of corporate debtor
3. Authority under which corporate debtor is

incorporated / registered
4. Corporate Identity No. / Limited Liability

Identification No. of corporate debtor
5. Address of the registered office and principal

office (if any) of corporate debtor
6. Insolvency commencement date in respect of

corporate debtor
7. Estimated date of closure of insolvency

resolution process
8. Name and registration number of the insolvency

professional acting as interim resolution
professional

9. Address and e-mail of the interim resolution
professional, as registered with the Board

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

11. Last date for submission of claims
12. Classes of creditors, if any, under clause (b) of

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a class (Three names for each class)

14. (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Date: 22nd September 2026
Place: Hyderabad

Mr. Kaspa Venu Gopal
Interim Resolution Professional

IBBI Registration No. : IBBI/IPA-001/IP-P 01661/2019-2020/12580
IBBI Registered Address: 201 Vamshi Nivas, KPHB Phase 5,

Back Side Malaysian Township, Kukatpally, Telangana – 500072
Correspondence Address: 7/2/1735 & 1813, Fourth Floor, Sree Sai Yogitha Nilayam,

Plot No. 4, Road No. 1, Czech Colony, Sanath Nagar Hyderabad 500018
Process Email.id: cirp_suryajyotiinfotech@efficaxindia.com

IBBI Registered Email.id: kaspavenugopal@gmail.com
AFA Valid up to – 30-06-2027

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SURYAJYOTI INFOTECH LIMITED

FORM A
PUBLIC ANNOUNCEMENT

M/s. Suryajyoti Infotech Ltd
16th March, 2000
Registrar of company (RoC), Hyderabad

U72200TG2000PLC033891

2nd Floor, Surya Towers 105, SP Road,
Secunderabad – 500003,Telangana
18th September 2026

17th March 2027

Mr. Kaspa Venu Gopal
IBBI Registration No.
IBBI/IPA-001/IP-P 01661/2019-2020/12580
Address Registered with IBBI:
201 Vamshi Nivas, KPHB Phase 5, Back Side
Malaysian Township, Kukatpally,
Telangana – 500072
Email- id registered with IBBI:
kaspavenugopal@gmail.com
7/2/1735 & 1813, Fourth Floor, Sree Sai Yogitha
Nilayam, Plot No. 4, Road No. 1, Czech Colony,
Sanath Nagar, Hyderabad 500018
Process e-mail id:
cirp_suryajyotiinfotech@efficaxindia.com
02nd October, 2026
NA

NA

a) Weblink for downloading forms:
https://ibbi.gov.in/home/downloads

b) NA
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of the corporate insolvency
resolution process of theM/S.SURYAJYOTI INFOTECHLTD vide order dated18thSeptember 2026.
The creditors of M/s. Suryajyoti Infotech Ltd, are hereby called upon to submit their claims with proof on or before 02nd
October 2026 to the interim resolution professional at the addressmentioned against entryNo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronicmeans.
Submission of false ormisleading proofs of claim shall attract penalties.
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మృతద♇హ㤾న⠿� కᕊర〿�న ఎల㉁కల㉁
• స㡁మ⹋టὋ కᕇస㡁

నవత⑆లంగ᜾ణ-�ౖదర〾బⰾ� 
 వరంగ�  జ᰿ల㈾�  �ర�న�ప⩇ట ్䵚�త� ఏ�య⼾ ఆస㡁పᡔ和 మ⸾రぁ��ల㉋ 

రかడ⅁�  ్䵚మ⸾దంల㉋ మృ� చᩆంద☿న వ�కᔿ� మృతద♇హ㤾న⠿� ఎల㉁కల㉁ కᕊ�కᔿనటὁ�  
పల㉁ పᡔ和కల㉋�  వచᨿ�న  �ర〾� కథ�లప⩈ ర〾ష� మ⸾నవ హకᕁ�ల కమ⸿షన⡍  
కమ⸿షన⡍  స�ంద☿ంచᨿంద☿. స㡁మ⹋టὋగ᜾ కᕇస㡁 నమ⹋ద♁చᩇస㠿ంద☿.  పల㉁ పᡔ和కల㉋�  
 స㡋మ�రం ్䵚చᩁ�తమ⹈న �ర〾� కథ�లన⡁ కమ⸿షన⡍ ప�శ㙀�ంచᨿంద☿. 
ర〾యప�� మండల㈾న⠿కᔿ చᩆంద☿న గ᜾� �రయ� (55) రかడ⅁�  ్䵚మ⸾దంల㉋ 
మృ� చᩆంద☿న అనంతరం, ఆయన మృతద♇హ㤾న⠿� �ర�న�ప⩇ట ్䵚�త� 
ఏ�య⼾ ఆస㡁పᡔ和కᔿ తర�ంచᨾరぁ. మ⸾రぁ��  గద☿ల㉋ ర〾�ం� ఉంచᨿన 
న⡇పథ�ంల㉋  మరぁస� రかజ᱁ ఉదయం మృతద♇హంప⩈, మ⹁ఖ�ంగ᜾ కం�, 
కం� ప⩈భⴾగం వద� ఎల㉁కల㉁ కᕊ�కᔿనటὁ�గ᜾ గᝁరぁ�ల㉁ కన⠿ప⨿ంచᨿనటὁ�  �ర〾� 
కథ�ల㉁ ప⩇����య⼿. మ⸾రぁ��ల㉋  కᕋ�� స㡋� రぇ� స㡌కర�ం అంద♁బⰾటὁల㉋ 
ల㉇కప⩋వడం, వ㔿ద♁�త⑍ స㡌కర�ం ల㉇కప⩋వడం, ప⨾�శ㙁ద�� ల㉋ప⨾ల㉁, సరえన 
న⠿ర�హణ ల㉇కప⩋వడం, ఎల㉁కల బⱆడద వం� అంశ㘾లప⩈ కᕂడℾ �ర�ల㉁ 
వచᨾ�య⼿.  మృత⑁న⠿ బంధ❁వ㕁ల㉁, �� న⠿క ్䵚జ᰾్䵚�న⠿ధ❁ల㉁ ఈ ఘటనప⩈ 
ఆంద♋ళన వ�క�ం చᩇస㠿, ᡛ宍జ� ఏర〾�టὁ చᩇయడంత⑋ ప⨾టὁ ప⨾�శ㙁�� �న⠿� 
�రぁగᝁపరచᨿ, మ⸾రぁ��న⠿ స్䵅మంగ᜾ న⠿ర�హ㤿ంచᨾలన⠿ కᕋర〾రぁ.  ఈ 
న⡇పథ�ంల㉋, వరంగ� జ᰿ల㈾�  కల㉆క�� న⡁ంచᨿ సమ� న⠿వ㕇ద☿కన⡁ కమ⸿షన⡍ 
కᕋ�ంద☿. మృతద♇హ㤾న⠿� మ⸾రぁ��ల㉋ ఉంచᨿన ప�స㠿�త⑁ల㉁ ఇతర వ㔿వర〾ల㉁, 
భవ㔿ష�త⑁�ల㉋ ఈ తరహ㤾 ఘటనల㉁ ప⩁నర〾వృతం కᔾకᕁండℾ త⑀స㡁కᕁన� ల㉇� 
్䵚�ప⨾దనల㉁ తద☿తర అంశ㘾లన⡁ న⠿వ㕇ద☿కల㉋ �ంద♁పరచᨾలన⠿ కమ⸿షన⡍ 
ఆద♇�ంచᨿంద☿.

• వ㔿జ᰿ల㉆�� బృంద☾లత⑋ న⠿రంతర తన⠿ఖᙀల㉁ :  
్䵚భⵁత� ్䵚ధ✾న కᔾర�దర〿� సంజయ⽍ జ᰾జ᱁

 నవత⑆లంగ᜾ణ ��రか-�ౖదర〾బⰾ� 
ర〾ష�ంల㉋ ఇస㡁క అ్䵅మ ర�ణ⌾, 

తవ�కᔾల㉁, అనధ✿కᔾ�కంగ᜾ ఖన⠿జ᰾ల 
తర�ంప⩁న⡁ అ�కట὇�ంద♁కᕁ కఠ‿న చర�ల㉁ 
త⑀స㡁కᕋ�లన⠿ ర〾ష� ్䵚�త� ్䵚�న 
కᔾర�ద�� సంజయ⽍ జ᰾జ᱁ అధ✿కᔾరぁలన⡁ 
ఆద♇�ంచᨾరぁ. స㡋మ�రం హ㥈దర〾 
బⰾ�  ల㉋న⠿ బⱀఆ�. అంబⱇడ��  
సచᨿ�లయంల㉋ గన⡁ల㉁, భⵂగర� 
వనరぁల శ㘾ఖప⩈ ఉన��ధ✿ కᔾరぁలత⑋ 
సమ⹀్䵌 న⠿ర�హ㤿ంచᨾరぁ. శ㘾ఖ పన⠿త⑀రぁ, 
ప�ప⨾ల� అంశ㘾ల㉁, ఆ�య సమ⹀కరణ, 
స㠿బ�ంద☿ న⠿య⼾మకᔾల㉁, పద♋న�త⑁ల㉁ 
తద☿తర అంశ㘾లప⩈ అధ✿కᔾరぁలన⡁ అడℿ� త⑆ల㉁స㡁కᕁ��రぁ. స㠿బ�ంద☿ కᕊరత 
కᔾరణంగ᜾ శ㘾ఖ కᔾర�కల㈾ప⨾లకᕁ ఇబ�ంద♁ల㉁ కలగకᕁండℾ త�న చర�ల㉁ 
త⑀స㡁కᕋ�లన⠿ అధ✿కᔾరぁలకᕁ �చᨿంచᨾరぁ. 

అ్䵅మ ఇస㡁క ర�ణ⌾, తవ�కᔾలప⩈ వచᨿ�న ఫ⬿ర〾�ద♁లప⩈ త్䵌ణమ⹇ 
స�ంద☿ంచᨿ తగᝁ చర�ల㉁ త⑀స㡁కᕋ�ల��రぁ. శ㘾ఖల㉋ ప⨾రదర�కత, 
జ�బⱁ��తనం ప⩆ంచడంత⑋ ప⨾టὁ �ంకᕇ�క ప�జ᰾� �న⠿� వ㔿న⠿య⽋�ంచᨿ 
పర�వ㕇్䵌ణ వ�వస�న⡁ మ�ంత బల㉋ప⩇తం చᩇయ⼾ల��రぁ. సమ⹀్䵌ల㉋  మ⹈న⡍� 
అం� జ᰿య⼾లజ᱀ శ㘾ఖ కᔾర�ద�� రఘᡁనందన⡍ ర〾వ㕁, వ㔿జ᰿ల㉆న⡍�  
ఎన⡍  ఫ⭋��  �ం�  డⅈ�క�� జనర� డ⅀ఎ�. చᩌహ㤾న⡍,  మ⹈న⡍�  డⅈ�క�� అన⡁ద♀ప⩍ 
తద☿తరぁల㉁ ప⨾�� ��రぁ.

 

ఇస㡁క అ్䵅మ ర�ణ⌾ప⩈ 
కఠ‿న చర�ల㉁

• గణ⍇�  వ㔿్䵇హ㤾ల న⠿మజ�న న⠿ష㝇ధ 
బⰾర〿కᕇడ�  త⑊ల�ంప⩁

• ఉత�వ సమ⸿త␿ న⠾యకᕁల అరう��  
నవత⑆లంగ᜾ణ–మ⹁ష㝀ర〾బⰾ�

 వ㔿�యక వ㔿�హ㤾ల న⠿మజ�నం న⡇పథ�ంల㉋ హ㥈దర〾బⰾ�  ల㉋న⠿ 
��ంకᕍ బం� ప⩈ ఉᡖ嚌క� ప�స㠿�� న⡆లకᕊంద☿. హ㥁��న⡍ �గ� ల㉋ న⠿మజ��లన⡁  
చᩇయకᕁండℾ  ప⩋�స㡁ల㉁, జ᱀హ㥆� ఎంస㡀 అధ✿కᔾరぁల㉁ ఏర〾�టὁ చᩇస㠿న ఇన⡁ప 
ᡇ䞌�� , బⰾ�కᕇడ�న⡁ భⴾగ�నగ�  గణ⍇�  ఉత�వ సమ⸿� �యకᕁల㉁ 
త⑊ల�ంచᨾరぁ. స㡋మ�రం ఉదయం ఒక���గ᜾ శ㙋భⴾయ⼾�గ᜾ 
��ంకᕍ బం� కᕁ చᩇరぁకᕁన� ఉత�వ సమ⸿� స��ల㉁ బⰾ�కᕇడ�న⡁ త⑊ల�ంచᨿ 
హ㥁��న⡍ �గ� ల㉋ గణ⍇�  వ㔿�హ㤾లన⡁ న⠿మజ�నం చᩇ�ంద♁కᕁ 
్䵚య��ంచᨾరぁ. ద♀ంత⑋ ప⩋�స㡁ల㉁, ఉత�వ సమ⸿� స��ల మధ� 
త⑋ప⩁ల㈾ట చᩋటὁచᩇస㡁కᕁంద☿. అనంతరం ప⩋�స㡁ల㉁ పల㉁వ㕁�న⠿ అద♁ప⩁ల㉋కᔿ 
త⑀స㡁కᕁ��రぁ.  ఈ సందర�ంగ᜾ పల㉁వ㕁రぁ �యకᕁల㉁ మ⸾�� డ⅁త⑂.. 
ఎన⡋� ఏండ⅁�గ᜾ కᕊన�గᝁత⑁న� వ㔿�యక న⠿మజ�న సం్䵚�య⼾న⠿� 
న⠿�ప⨿వ㕇�� ఆం్䵌ల㉁ వ㔿ధ✿ంచడం స�కᔾద��రぁ. ��ంకᕍ బం� ప⩈ ఆం్䵌ల㉁ 
ఎత⑇�స㠿, గణ⍇�  వ㔿�హ㤾ల �హ�లన⡁ అన⡁మ�ంచᨾలన⠿ డℿమ⸾ం�  చᩇశ㘾రぁ. 
ఈ ్䵅మంల㉋ ప⩋�స㡁ల㉁ భⴾ�గ᜾ మ⹋హ�ంచᨾరぁ. శ㘾ం�భ్䵖తలకᕁ 
వ㔿ఘᠾతం కలగకᕁండℾ అదనప⩁ ప⩋�స㡁 బలగ᜾లత⑋ ప⨾టὁ ర〾�ప⨿�  య⼾్䵌న⡍  
ఫ⭋�� న⡁ రంగంల㉋కᔿ ద☿ంచᨾరぁ. కᕋరぁ�  ఆద♇శ㘾ల㉁, ్䵚�త� �చనల㉁ 
ప⨾�ంచᨾలన⠿, న⠿బంధనల㉁ ఉల�ం�ంచᩊద�న⠿ ప⩋�స㡁ల㉁ ఉత�వ సమ⸿� 
�యకᕁలకᕁ �చᨿంచᨾరぁ.

మరかవ㕈ప⩁ హ㥁��న⡍ �గ�  కᔾల㉁��న⠿� న⠿యంᡔ和ంచᩇంద♁కᕁ 
కᕊన⡇�ండ⅁�గ᜾ ్䵚���ల㉁ చర�ల㉁ చᩇపడ⅁త⑁��య⼿. ప⨾� స��  ఆ�  ప⨾��  
వ㔿�హ㤾ల న⠿మజ�నంప⩈ త⑆లంగ᜾ణ హ㥈కᕋరぁ�  ఆద♇శ㘾ల న⡇పథ�ంల㉋ అధ✿కᔾరぁల㉁ 
చర�ల㉁ చᩇప�� రぁ. పర〾�వరణ ప�ర్䵌ణల㉋ భⴾగంగ᜾ మ�� వ㔿�హ㤾లన⡁ 
మ⸾�మ⹇ హ㥁��న⡍ �గ� ల㉋ న⠿మజ�నం చᩇయ⼾లన⠿, ఇతర వ㔿�హ㤾లకᕁ 
నగరంల㉋న⠿ బⱇబⱀ ప⨾ం�� , ఎన⡀�ఆ�  మ⸾��  �ం�ల㉋�  ఏర〾�టὁ�  చᩇస㠿నటὁ�  
అధ✿కᔾరぁల㉁ చᩆబⱁత⑁��రぁ. ఇంద♁ల㉋ భⴾగంగ᜾న⡇ ��ంకᕍ బం�  ్䵚�న 
రహ�� న⡁ంచᨿ హ㥁��న⡍ �గ� ల㉋ వ㔿�హ㤾లన⡁ న⠿మజ�నం చᩇయకᕁండℾ 
ఇన⡁ప ᡇ䞌�� , బⰾ�కᕇడ⅁�  ఏర〾�టὁ చᩇశ㘾రぁ.

��ం� బం� ప⩈ ఉᡖ嚌క�త

• ఎ� న⠿న⡋ య⼾్䵌� �� � �ౖ త⑀ర〾�న⠾ల㉁ చᩇయ⼾ల㈿: 
అధ✿కᔾరぁలకᕁ మంᡔ和 స㡀తక� ఆద♇శం

 నవత⑆లంగ᜾ణ ��రか-�ౖదర〾బⰾ� 
అకᕋ� బ� 2న ర〾�� ��ప�ంగ᜾ ᡇ䞋మసభల㉁ న⠿ర�హ㤿ంచᨿ ఎ� న⠿న⡋ య⼾్䵌న⡍ ప⨾� న⡍ ప⩈ 

త⑀ర〾��ల㉁ చᩇయ⼾లన⠿ పంచᨾయత⑀ర〾� శ㘾ఖ మంᡔ和 దనస� అన�య స㡀తక� 
అధ✿కᔾరぁలన⡁ ఆద♇�ంచᨾరぁ. ఎ� న⠿న⡋ న⡇పథ�ంల㉋ ᡇ䞋మ⸾ల ��గ᜾ చᩇప�� ��న 
పన⡁ల㉁, అమల㉁ చᩇయ⼾��న అభⴿవృద☿� ్䵚ణ⌾�కప⩈ హ㥈దర〾బⰾ�  ల㉋న⠿ పంచᨾయత⑀ర〾� 
కమ⸿షన� కᔾర〾�లయంల㉋  సమ⹀�ంచ న⠿ర�హ㤿ంచᨾరぁ. ᡇ䞋మ⸾న⠿కᔿ అవసరమ⹈న 
పన⡁ల㉁, అంద♁బⰾటὁల㉋ ఉన� న⠿ధ❁ల㉁, వచᩇ� ఏడℾద☿ అంద♇ న⠿ధ❁లప⩈ ᡇ䞋మసభల㉋�  
సమ�ంగ᜾ చ��ంచᨿ,  కᔾర〾�చరణ ్䵚ణ⌾�కన⡁ ఆమ⹋ద☿ంచᨾలన⠿  �చᨿంచᨾరぁ.

 ఉప⨾ధ✿ హ㤾మ⹀ పథకం ��ర〾 ఈ ఏడℾద☿ ర〾ష�ంల㉋ రあ.6,700 కᕋటὁ�  ఖరぁ� 
చᩇస㡁���మన⠿ త⑆�ప⨾రぁ. సగటὁన ్䵚త⑀ జ᱀ప⩀ల㉋ రあ.50 ల్䵌ల వ㔿ల㉁వ㕈న పన⡁ల㉁ జ�గᝇ 
అవకᔾశం ఉందన⠿ చᩆప⨾�రぁ. జలస㠿� కᔾర�్䵅మ⸾న⠿� మ�ంత వ㕇గవంతం చᩇస㠿, 
ᡇ䞋మ⸾ల㉋�  న⡀� సంర్䵌ణ, న⠿ల�, భⵂగర� జల㈾ల ప⩆ంప⩁నకᕁ ఉపయ⽋గపడⅇ పన⡁లన⡁ 
ప⩆ద� ఎత⑁�న చᩇప�� లన⠿ ఆద♇�ంచᨾరぁ. జ᰿ల㈾� ల ��గ᜾ ఇప��కᕇ ర〾ష� �� య⼿ 
అధ✿కᔾరぁలన⡁ ᡚ媘ᡇ䞋� మ⸾న⠿ట�ంగᝍ అధ✿కᔾరぁల㉁గ᜾ న⠿యమ⸿ంచᨾమన⠿ త⑆�ప⨾రぁ. 
వచᩇ� �ండ⅁ రかజ᱁లప⨾టὁ తమకᕁ కᕇ�య⼿ంచᨿన జ᰿ల㈾� ల㉋�  పర��ంచᨿ, కᔿంద☿ �� య⼿ 
స㠿బ�ంద☿కᔿ ᡇ䞋మసభల㉁, ఎ� న⠿న⡋ య⼾్䵌న⡍ ప⨾� న⡍, ఉప⨾ధ✿ హ㤾మ⹀ పన⡁ల㉁, జలస㠿� 
కᔾర�్䵅మంప⩈ అవగ᜾హన క��ంచᨾలన⠿ ఆద♇�ంచᨾరぁ. సమ⹀్䵌ల㉋ ్䵚�త� ్䵚త⑇� 
కᔾర�ద�� �నకᔿష㝋�, పంచᨾయత⑀ర〾�   శ㘾ఖ కమ⸿షన� ప⨿. ర�ంద�  ఇతర 
అధ✿కᔾరぁల㉁ ప⨾�� ��రぁ.

 
 

అ��బరき 2న ర〾�� ��ప�ంగ᜾ ᡇ䞋మసభల㉁ 

• స㡀ప⩀ఐ జ᰾త⑀య న⡇త కᕆ.న⠾ర〾యణ
నవత⑆లంగ᜾ణ ��రか-�ౖదర〾బⰾ� 

“ఎద♁�  ఈన⠿ందంట὇ ద♊��  కట὇�యండℿ” అ��డ⅊క త⑆�వ㔿తకᕁ�వ�డ⅁.
 ఆ త⑆�వ㔿తకᕁ�వత�న⠿కᔿ ఇప�� ఎన⠿�కల సంఘం చర�లకᕁ త⑇డℾ 

ల㉇ద♁’’ అన⠿ స㡀ప⩀ఐ జ᰾త⑀య న⡇త కᕆ.�ర〾యణ వ㔿మ��ంచᨾరぁ. ఈ మ⹇రకᕁ 
స㡋మ�రం ఒక ్䵚కటన వ㔿డ⅁దల చᩇశ㘾రぁ.  ఓటర� జ᰾బⰿ� ్䵚ᡌ䲋ళన ప⩇రぁత⑋ 
ఎన⠿�కల సంఘం చᩇస㡁�న� వ㔿ంత, వ㔿కృత చర�ల㉁ ్䵚జల㉋�  అన⡇క 
అన⡁మ⸾�ల㉁ కల㉁గᝁత⑁��యన⠿ త⑆�ప⨾రぁ. ఓటర� వ㔿వర〾ల㉋�  �ంకᕇ�క 
తᡔ咎ల㉁ంట὇ ��న⠿ స�చᩇయ⼾��ంద☿ప⩋య⼿ ఎ�.కᕆ. అ��న⡀ వం� మ⸾జ᱀ 
ఉప్䵚�న⠿, ఎ�. జ᱈శంక� వం� ్䵚మ⹁ఖᙁలకᕁ కᕂడℾ న⡋టὀస㡁ల㉁ ఇవ�డం 
ఏ వ㔿ధమ⹈న ్䵚ᡌ䲋ళన అన⠿ ్䵚��ంచᨾరぁ. ప⩇ర�ల㉋ స㡆���ంగᝍ త⑇డℾల㉁, వ㔿�హం 
తర〾�త మహ㤿ళల ఇం�ప⩇రぁ మ⸾రడం వం� సహజమ⹈న మ⸾రぁ�లన⡁ 
కᕂడℾ సమస�ల㉁గ᜾ చᩂప⨿ంచడం సమంజసమ⸾? �తమ⹁��తల ప⩁��న 
త⑇ద♀లన⡁ �తకడం మ� వ㔿�� రం కᔾ�? అన⠿ న⠿లద♀శ㘾రぁ.  స�  అన⡇ద☿  
ఓటర� హకᕁ�న⡁ కᔾప⨾డⅇ ్䵚ᡅ䖌యగ᜾ ఉండℾ�గ᜾న⡀ �� ఓటὁ హకᕁ�న⡁ 
అవమ⸾న⠿ంచᩇ ్䵚ᡅ䖌యగ᜾ ఉండకᕂడదన⠿ �చᨿంచᨾరぁ.  కᕋ�� ద☿ మంద☿ 
ఓటర� హకᕁ�ల వ㔿షయంల㉋ ఎన⠿�కల సంఘం అత�ంత ప⨾రదర�కంగ᜾, 
న⠿ష�్䵌ప⨾తంగ᜾ వ�వహ�ంచᨾలన⠿ కᕋర〾రぁ. ప⩀ఎ� ఓ కᔾర〾�లయం ఆడℿంచᩇ 
‘స㡁రభⴿ �టకం’ల㉋ ఎన⠿�కల సంఘం అపవ㔿� ప⨾వ㕁గ᜾ మ⸾రకᕂడదన⠿ 
హ㤿తవ㕁 ప�కᔾరぁ. 

ఈస㡀 చర�ల㉁ 
త⑆ల㈿వ㔿త��వతన⠾న⠿� న⠿దర�నం 

 ప⨾ల㈿ట὆���  వ㔿ద�న⡁ వ㕈ఐఎ�  య⽂ల㉋ 
వ㔿ల㉀నం చᩇయ⽊�� : ఏఐడ⅀ఎ� ఓ

నవత⑆లంగ᜾ణ ��రか - �ౖదర〾బⰾ� 
ప⨾�ట὆కᔿ�కᕍ  వ㔿��రぁ�లన⡁ వ㕈ఐఎ�  య⽂ల㉋ వ㔿�నం చᩇయ⽊ద�న⡀, శకᔿ� శ㘾ఖకᕁ 

ప⨾�ట὆కᔿ�కᕍ వ㔿ద� బద☿� చᩇయడℾన⠿� ఆప⨾లన⠿ ఆ�ండℿయ⼾ �మ⹋్䵅�కᕍ �� �ం�� 
ఆర�న⡈జ᱇షన⡍ (ఏఐడ⅀ఎ� ఓ) ర〾ష� ఉప⨾ధ�ᡌ䲎ల㉁ ఎం.న⠿త⑀�   డℿమ⸾ం�   చᩇశ㘾రぁ. ఈ 
మ⹇రకᕁ స㡋మ�రం హ㥈దర〾బⰾ�  ల㉋ ఎ���� ᡚ媗ఫ⭆స�   కᕋదండర〾ంకᔿ  ఆ 
య⽂న⠿యన⡍   ర〾ష� కᕌన⠿�� ఆధ�ర�ంల㉋ వ㔿న�ప�ం సమ��ంచᨾరぁ. జ᱀వ㕋 న⡆ంబ�  
97 ల㉋న⠿ కᔾ� � 1(4) న⠿ �ంటన⡇ త⑊ల�ంచᩇల㈾ చᩂడℾలన⠿ వ㔿న�వ㔿ంచᨾరぁ. టὀఎ� ఈస㡆� , 
ల㈾టర�  ఎంᡏ侍 వ㔿�నం య�వ㔿ధ✿గ᜾ కᕊన�గᝁత⑁ందన⠿ ర〾ష� ప⩂ర�క హ㤾మ⹀ 
ఇచᩇ�ల㈾ ్䵚�త�ంప⩈ ఒ��డℿ త⑇�లన⠿ కᕋర〾రぁ. ప⨾�ట὆కᔿ�కᕍ వ㔿ద�ల㉋ ్䵚య⼿వ㕇టὁ 
భⴾగ��మ⸾�న⠿� అడ⅁�కᕁన⠿ ్䵚�త�మ⹇ ప⩂�� బⰾధ�త త⑀స㡁కᕁన⡇ల㈾ చᩂడℾల��రぁ. 
న⠿ధ❁ల㉁ కᕇ�య⼿ంచᨿ మ⹌�కవసత⑁ల㉁ క��ంచᨾలన⡀, ్䵚య⽋గశ㘾లలన⡁ ఏర〾�టὁ 
చᩇయ⼾లన⡀, అ��యపక ఖᘾళ㍀లన⡁ భ�� చᩇయ⼾లన⠿ డℿమ⸾ం�   చᩇశ㘾రぁ.  ఈ 
సందర�ంగ᜾ కᕋదండర〾ం మ⸾�� డ⅁త⑂...వ㔿��రぁ�ల㉁ ల㉇వన⡆��న సమస�ల㉁, 
డℿమ⸾ండ�న⡁ కమ⸿టὀ, ్䵚�త�ం దృ��కᔿ త⑀స㡁కᕆ�� ��యం చᩇ��మన⠿ హ㤾మ⹀న⠿చᨾ�రぁ. 
ఈ కᔾర�్䵅మంల㉋ ఏఐడ⅀ఎ� ఓ  హ㥈దర〾బⰾ� జ᰿ల㈾�  కᔾర�ద�� ఎన⡍. �గర〾జ᱁, ర〾ష� 
కᔾర�వర� స��ల㉁ స㠿�� ��, వ㔿��రぁ�ల㉁ సంజన, అ్䵌య, చరణ⍍ ప⨾�� ��రぁ.

ర〿��  ఆస�ᡔ和ల㉋ అ�� ్䵚మ⸾దం
నవత⑆లంగ᜾ణ-ఆద☿ల㈾బⰾ� 

ఆద☿ల㈾బⰾ�  ���  ఆస�ᡔ和ల㉋ అ��్䵚మ⸾దం జ��ంద☿. ఆస�ᡔ和ల㉋న⠿ 
ప⨿ల�ల �రぁ�ల㉋ ఏస㡀 ప⩇� దట�ంగ᜾ మంటల㉁ ��ప⨿ంచᨾయ⼿. ఈ ఘటనల㉋ 
ఆస�స�తకᕁ గᝁరえన ప⨿ల�లన⡁ ్䵚య⼿వ㕇టὁ ఆస�ᡔ和కᔿ తర�ంచᨾరぁ. 
సమ⸾చᨾరం అంద♁కᕁన� అ��మ⸾పక స㠿బ�ంద☿ సహ㤾యక చర�ల㉁ 
చᩇప�� రぁ. ప⩂�� వ㔿వర〾ల㉁ త⑆�య⼾�� ఉంద☿. 


